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IN THE HIGH COURT OF MADHYA PRADESH
AT JABALPUR
BEFORE
HON'BLE SHRI JUSTICE SANJEEV SACHDEVA,
ACTING CHIEF JUSTICE
&

HON'BLE SHRI JUSTICE VINAY SARAF
ON THE 1% OF JULY, 2025

WRIT PETITION No. 34511 of 2024

SHRI DHIRENDRA KUMAR BIDUA
Versus
SHRI ANOOP SINGH DHAKAD AND OTHERS

Appearance:

Shri Saurabh Kumar Tiwari - Advocate for petitioner.
Shri Paritosh Trivedi - Advocate for respondent No. 1.

Per. Sanjeev Sachdeva, Acting Chief Justice

Learned counsel for petitioner seeks leave to withdraw the petition
reserving the right of the petitioner to file a second appeal in terms of
Section 58 of the Real Estate (Regulation and Development) Act, 2016 (for
short "the Act").

In view of the above, the petition is dismissed as withdrawn with
liberty to the petitioner to assail the same in terms of Section 58 of the Act.

All rights and contentions of the parties are reserved.

The interim order dated 08.11.2024 shall continue for a period of 15
days from today or till the time the appeal is filed and listed for consideration

before the Court, whichever is earlier.
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It is clarified that on expiry of the period of 15 days or on listing of the

appeal, interim protection extended herein shall automatically lapse.

(SANJEEV SACHDEVA) (VINAY SARAF)
ACTING CHIEF JUSTICE JUDGE

S/
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